VS LewedfAbsence  JULY 22,1911 Gujarar Budgel—Ganerdl 1%

[Setretary] -

passed by the Rajya Sabha at its
sitting held on the 19th July, 1971,

(i) ‘‘Iln accordance with the provisions
of rule 111 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabha, 1 am directed to
enclote a copy of the Punjab State
Legisiature (Dczlegation of Powers)
Bill, 1971, which has been passed

- by the Rajva Sabha at its sitting
held on the 19th July, 1971.”

'BILLS AS PASSED BY RAJYA SABHA

SECRETARY : Sir, I lay on the Table of
the House the following Bills, as passed by
Rajya Sabha :—

(i) The Gujarat Siate Legislature (Dele-
gation of Powers) Bill, 1971,

(ii) The Punjab State Legisiature (Dele-
gation of Powers) Bill, 1971.

LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

MR. SPEAKER : The Commiltee on
Absence of Members from the Sittings of
the House in their First Report have re-
commended that leave of absence be granted
to the following Members for the periods
indicated in the Report:

(1) Shri J, Rameshwar Rao

(2) Maharaja Mariand Singh

(3) Shri Amrit Nahata

(4) Shri Shrikrishna Agarwal

(5) Shri N, K, P. Salve

(6) Shri Jharkhande Rai

I take it that the House agrees with the
recommendations of the Coinmittee.

SOME HON. MEMBERS : Yes.

!\ﬂt. SPEAKER : The Members will
ke _stform'ed accordingly.

Dfsc cmdD G.

12.46 bes.

GUJARAT ﬁunﬁm—-eannul.
DISCUSSION AND DEMANDS
FOR GRANTS

MR. SPEAKER : The House will now

take up General Discussion of the Gujarat
Budget.

DEMAMD NO. l. STATE LEGISLATURE

MR, SPEAKER : Motion moved :

“That a sum not exceeding Rs. 41 40,000
be granied to the President out of the
Consolidated Fund of the State of
Gujarat o complete the sum necessary
to defray the charges which will come in
course Of payment during the vear
ending the 3tst day of March, 1972,
in respect of "Stare Legislature™.”

DEMAND NO. 2. GENFRAL ADMINISTRA-

TION DEPARTMENT
MR. SPEAKER : Motion moved :

““That a sum not exceeding Rs. 18,37,000
be granted to the Presidemt out of the
Consolidated Fund of the Stite of Gujurat
to complete the sum necessary to deflray
the charges which will come in course
of payment during the year ending the
Jist d»y of March 1972, in respect of
‘General Administration Department’,”

DEMAND NO). 3. TERRITORIAL AND
POLITICAL PENSIONS

MR, SPEAKER : Motion meved ;

“That a sum not exceeding Rs, 97,000
be granted 1o the President out of the
Consolidated Fi.nd of the State of
Gujarat 10 complete the sum necessary
to defray the charges which will core
in course of payment during the vear
ending the 31st day of March 1972, in
respect of ‘Territorial and Political
Pensions®.””

DEMAND NO. 4. PRIVY PURSES AND.
ALLOWANCES OF INDIAN RULERS

MR. SPEAKER : Motion moved 5
“That a sum not excecding Rs. wﬁb'.

hemmd 1o the mmlm m unhf_
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cmotm M at‘ the Simte of

" Gujarat fo. complete the wim  medessary

to-dafeay the-charges. which' wilt come io
course - of ‘piymenmt during the year
ending the 3ist’ day.of Masch 1972, in
reapect of ‘Privy and Allowances of
Indian Rulers'.”

DEMAND NO. 5. OTHER REVENUE
EXPENDITURE PERTAINING
© TO OBNERAL ADMINISTR-
ATION DEPARTMENT

MR, SPEAKER : Motion moved :

““That a sum not exceeding Ra. 29 68,000
be granted to the President out of the
Consolidsted Fund of that State of
Gujarat fo complere the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 3ist day of March 1972, in
respect of *‘Other Revenue Expenditure
pertaining to General Administration
Department’,”’

DEMAND NO. 6. SALES TAX
MR. SPEAKER ;: Motion moved :

“That a sum not exceeding Rs, 78,09,000
be granted to the President out of the
Consolidated Fund of the State of
Gujarat 10 complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March 1972, in
respect of *Sales Tax"."

DEMAND NO. 9. FINANCE DEPARTMENT

MR. SPEAKER : Motion moved :

“That & sum not exceeding Rs,64,93,000
be granted to the President out of the
Consolidated Fuad of the State of
Gujarat 10 complete the sum necessary
to defray the charges which will come
in caurse of payment duiing the year
ending the 31st day of March 1972, in
respect of ‘Finance Department’,”

' DEMAND NO. 10. OTHER REVENUE
EXPENDITURE PERTAINING 10
rmmu DEPARTMENT

| mm&n mmm
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out of the Consolidated Fund éftlne
. Siate of Gujamt ¥ campiese the sum

' necessary .19 defray. the chaspes which

will come in - course of :payment during
thoymmtha -31st day of March
1972, in respect -of ‘Other Revenus
. Expenditure . pertaining t0  Fioaoce
Department'.”’

DEMAND NO. 11, PENSIONS AND
OTHER RETIREMENT BENEFITS

MR. SPEAKER : Motion moved -

“That a sum mnot excesding Rs,
1,58,46,000 be: granted to the President
out of the Consolidated Fund of the
State of Gujarat. fo complete the sum
necessary to defray the charges which
will come in courie of payment during
‘the year ending the 3lst day of March
1972, in respect of. ‘Pensions and other
Retirement Benefits’,"’

DEMAND NO. 12, LBGAL DEPARTMENT -
MR. SPEAKER : Motion moved ¢

““That a sum oot exceeding Rs. 8,09,000
be granted to the President out of the
Consolidated Fund of the State of
Gujarat 710 complete the sum' neoessary
to defray the charges which will come
in course of payment during the year
ending the 3ist day of March 1972,
in respect of ‘Legal Department’,”

DEMAND NO, 13, ADMINISTRATION
OF JUSTICE

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.

- 1,10.56,000 be granted to the President

out of the Consolidated Fund of the
Stste of Gujrat to complete the'sum
necessary 10 defray the charges which
‘will come in course of payment during
the year ending the 3ist day of -March
1972, in respect: of, 'Adminlﬂmion of
Juﬂiw' o

DEMAND NO. 14, OTHER mmmm
EXPENDITURE PERTAINING TO
© . LEOAL bmm

MR, SPEAKER: Mobtion moved 3
4*Taat & v pdt'excesding Ra. 12:95,000



' iu the 3ist day of March 1972, in
: respect of ‘Otber Revenve Expenditure

DBHAN'D NO. 16,

pertaining to Legal Department’.”

PUBLIC Wcmr.s
DEPARTMENT

MR. SPEAKER : Motion moved :

*“That a sum not exceeding Rs, 12,00,000
be granted to the President out of the
Consolidated Fund of the State of
‘Gujarat fo complete the sum nocosssry
to defray the charges which will come in
‘pourse of payment during the year end-
ing the 31st day of March 1972, in

" respect of *Public Works Department’.”

 DEMAND NO. 17. IRRIGATION AND

NAVIGATION
MR. SPEAKER : Motion moved i

“That a sum not excedding Rs, 16,77,28,000

be granted to the President out of the
Consolidated Fund of the Stats of

~Qujarat o complere the sum Bocessary

to defray the charges which will come in

" course of payment during the year end-

DEMAND NO. 18,

ing the 3ist day of March 1972, in res-
pect of ‘Irrigation and Navigatioa’."”

OTHER REVENUE

EXPENDITURE PBRTAINING TO PUBLIC

WORKS DEPARTMENT
MR, SPEAKER : Motion moved :

“That & sum not exceeding Rs.42,41,000

be granted to

the Presideat oot of
the Consolidated Fund of the State of

Gujaat fo complete the sum necessary

$0 defray the charges which will come in
course of payment during the year end-

-, ing the st day of March 1972, in

st

respect of ‘Other Revenue Expenditure
periaining to Public Works Depart-
oeot.’ i :
DEMAND No. 19.  PUBLIC WORKS
MR, SPEAKER : Motion moved t
SThat & sum  pot  esceeding - Rs,

Hﬂ.ﬂthw&- ?mﬂm
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- State of Gujarat £0 complete “tbe sum
‘nocessary to-defray the charges ' which

will come in course of payment during
‘the year ending the 3ist day of March
1972, in respect of  Public. Works".”

DEMAND NO. 20. PORTS AND -
- PILOTAGE '

MR. SPEAKER : Motion moved :

“That & sum not exceeding Ras,
2,38,36,000 be granted to the President
out of the Consolidated Fund of the
State of Gujarat {0 complete the sum
pecessary to  defray the charges which
will come In course of payment during
the year ending the 31st day of March
1972, in respect of ‘Posts and Pilot=

. w‘ ..l

DEMAND NO. 21. LAND REVENUE
MR, S_PEAKER + Motion moved :

““That a sum not exceeding Rs. 78,87,000
be granted to the President out of the
Consolidated Fund of the State of
Gujarat 10 complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 3ist day of March 1972, in
respect of ‘Land Revenue'.™

DEMAND NO. 22. STAMPS AND
REGISTRATION

MR. SPEAKER : Motion moved :

““That a sum no! exceeding Rs, 17,47,000
be granted to the Prosident out of the
Cousolidated Fund of the State of
Gujarst fo complete the sum necessary
to defray the charges which will come in
course of payment during the year end-
ing the 3ist day of March 1972, in
respect of ‘Smmu and Rulumlml’ e

MNnm.ummmm
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mmmcmiu Rs. i.ﬂ,ﬂm
be granted to the President. out of the
Consolidated . FPund of  the . State of

- Gujarst 10 complete the sum necessary

to. defixy’the charges which ‘will come in
mﬂwmﬁ durieg tlusuuad-.

Viog the 3it day of Mitch m: 0
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M‘RE!’BAKER Motionﬂoﬂon‘

“That a sum not cxceeding Rs,
1,06,96,000 be granted 0 the President
‘out .of ths Consolidated Fund of the
State of Gujarat 10 complete the sum
mocessary to defray the charges which
will come in courss of payment during
the yoar ending the 3ist day March
1972, in respect of ‘Dangs District’,”

DEMAND NO. 6. FAMINE RELIEF
MR. SPEAKER : Motion moved ®

“That a sum not exceading Rs. 14,66,000
be granted to the President out of the
Consolidated Fund of the State of
Gujarat 10 complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 3ist day of March 1972,
in respect of “Famine Relicl".”

DEMAND NO. 27. - OTHER REVENUE
EXPENDITURE PERTAINING TO
REYEN! E DEPARTMENT

MR. S8PEAKER : Motion moved :

“That a sum not exceeding' Rs
1,16,85,000 be granted to the President
out of the Consolidated Fund of the
State of Gujarat g0 complere the sum
necessary 10 defray the charges which
will come in- course of payment during
the year ending the 31st day of March

1972, in respect of ‘Other Revenue
Expenditure periaining  to  Revenuve
Depmmm'."

- DEMAND NO. 29, PANCHAYATS AND
' HEALTH DEPARTMENT

MR SI'EAKER Motion muved

“Thl.t “sam ~ not emmhu Rs.
u.ssdﬂo ‘be gnatited to the President

out of 'thes Contolidated Fund of the
'mu ‘Gujarat to compleie the sum
nedessrry 0 - telry’ ibe - chistges which
will come ia course, of payment during
U thetiyeme:rending the.31st «day of March

t*M&mﬂ_ m and_
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“That a sum not exceeding Ra.
6,30,26,000 be granted to the President

. out of the Consolidated Fund'of the State

of Gujarat fo complete the sum neces-
sary to defray the charges which will
come in course of payment during the
year ending the 3ist day of March 1972,
in respect of “Medical’,””

DEMAND NO. 31, PUBLIC HEALTH
MR. SPEAKER : Motion moved :

“That a sum not -exceeding Rs,
6,78,36,000 be granted to the Presidemt
out of the Consolidated Fund of the
State of Gujarat o compleie the sum
necessary to defray the charges which
will come in course of payment during
the year ending the 3lst day of March
1972, in respect of 'Public Health'.”

DEMAND NO. 32. FAMILY PLANNING
MR. SPEAKER : Motion moved :

“That & sum mnot excoeding Rs.
2,t1,98.000 be granted to the President
out of the Consolidated Fund of the
State of Gujarat 7o coniplete the sum
necessary to defray the charges which
will come in course of payment during
"the year ending the 31st day of March
1972, in respect of ‘Family Planning’,”

DEMAND NO. 33. COMMUNITY DEVELOP-

T

MENT PROJBCTS. NATIONAL EXTEN-
SION SIRVICE AND LOCAL
' DBVELOPMENTS WORKS

MR, SPEAKER : Motion moved !

“That a sum pot exceeding Ra,
4,52,97,000 b granied to the President
out of the Consolidated Fund of the

- Sqate of - Gujarat fo complete the sum

. pecessary to delray. the charges which

will come in.course . of _payment . during

" the year ending -the- 315 day of March

1972, in respect of * ‘Community - Deve-

L iopment - +Frojects; | Natioss) ‘Bxtsnsion

‘Fhemyicy -
Wﬂ‘h
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" DEMAND NO. 4. OTHER REVENUS
EXPENDITURE PERTAINING TO
. PANCHAYATS AND HBALTH
DEPARTMENT

MR, SPEAKER : Motiog moved :

. “That a sum not exceeding Rs,
~ 5,49,37,000 be granted to the President
out of the Consolidated Fund of the
State of Gujarat 7o compiete the sum
necessary to defray the chargos which
will come in coursse of payment during
the year endiog the 3ist day of March
1972, in respect of ‘Other Revenue
Bxpenditure pertaining to Panchayats
and Health Department’.”

DEMAND NO. 35. STATE EXCISB DUTIES
" MR. SPEAXER : Motion moved :

“That a som not excesding Rs.
14,06,000 be granted to the President
out of the Consolidated Fund of the
State of Gujarat 70 complete the sum
pecessary to defray the charges which
will come in course of payment during
the year ending the 31st day of March
1972, in respect of “‘State Excise
mwl-.'

DEMAND NO. 37. EDUCATION AND
' LABOUR DEPARTMENT

MR, SPEAKER : Motion moved :

“That & sum not exceeding Rs. 7,03,000
be granted to the President out of the
Consolidated Fund of the State of
Gujarat 70 complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March 1972, in
respect of ‘Education and Labour
Department'.”

DPEMAND NO. 38, EDUCATION
MR, mlz Motion moved :

“That & som  pot exceeding Ra.
33,96,01,000 be granted to the President
out of the Consolidated Fund of the
Statc of Gujarat 10 complese the sum
" pecessary to defray the charges: which
‘whtl come in course of payment during
the year ending the 3ist day of March
- 1972, in respect of ‘Education’,”t -
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MR,SP‘BAKBR Motiommovod

“That & sum no} exceoding Rs, 72.45,000
be granted to the President out of the
Consolidated Fund of tha State of
Gujarat 70 camplete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 318t day of March 1972, in’
respect of ‘Labour and Employment'."

DEMAND NO. 40. OTHER REVENUE
EXPENDITURE PERTAINING TO
EDUCATION AND LABOUR
+ DEPARTMENT

MR. SPEAKER : Motion moved :

“That a sum not excéeding Rs,
3,39,25,000 be granted to the President
out of the Consolidated Fund of the
State of Gujarat 10 complete the sum
pecessary to defray the charges which
will come in course of payment during
the ycar ending the 3ist day of March
1972, in respect of ‘Other Revenue
Expenditure pertaining to Education
and Labour Department’.”

DEMAND NO. 41. PENSIONS AND
OTHER RETIREMENT BENEFITS

MR. SPEAKER : Motion moved :

‘“That a sum not excesding R, 15,00,000
be granted to the President out of the
Comsolidated Fund of the State of
Gujarat to0 the sum Decessary
to defray the charges which will come
in course of payment during the year
ndiu_lhoslst'm of March 1972, in
respect of . ‘Pensions and othor Retire-
mws'“

DEMAND m. 42, ramon VEHI
CLES AND OTHER TAXES AND
. DTIES PERTAINING..TO
vaoua-.nmm-

m.mm; Mnilu-md:
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State of Gujarat 7o complefe the sum
necessary to defray the charges which
will come in course of payment during
the year ending the 31st day of March
1972, in respect of <‘Taxes on Vehicles
and other Taxes and Duties pertaining
to Home Department'.”

DEMAND NO. 43, HOME DEPARTMENT
MR, SPEAKER : Motion moved :

““That a sum not exceeding Rs. 23,64,000
be granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March 1972, in
respect of ‘Home Department’.”

DEMAND NO. 44. JAILS
MR. SPEAKER : Motion moved :

““That a sum not exceeding Rs. 39,16,000
be granted to the President out of the
Consolidated Fund of the State of
Gujarat fo ¢cOmplefe the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 3ist day of March 1972, in
respect of ‘Jails’,”’

DEMAND NO. 45. POLICE

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs,
9.66,01,000 be granted to the President
out of the Consolidated Fund of the
State of Gujarat to complete the sum
necessary to defray the charges which
will come in course of payment during
the year ending the 31st day of March
1972, in respect of ‘Police’.”

DEMAND NO. 46. OTHER REVENUE
EXPENDITURE PERTAINING TO
HOME DEPARTMENT

MR. SPEAKER : Motion moved :

““That a sum not exceeding Rs. 46,74,000
be granted to the President out of the
Consolidated Fund of the State of
Gujarat to complere the sum necessary
to defray the charges which will come

ASADHA 23,1893 (S4KA) General Disc. and D. G 136

in course of payment during the year
ending the 31st day of March 1972,
in respect of ‘Other Revenue Expendi-
ture pertaining to Home Department’.”’

DEMAND NO. 47. OTHER TAXES AND

DUTIES PERTAINING TO INDUSTRIES
MINES AND POWER DEPARTMENT

MR. SPEAKER : Motion moved :

*That a sum not exceeding Rs. 5,18,000
be granted to the President out of the
Consolidated Fund of the State of
Gujarat fo complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March 1972, in
respect of ‘Other Taxes and Duties
pertaining to Industries, Mines and
Power Department®,”

DEMAND NO. 48, INDUSTRIES, MINES

AND POWER DEPARTMENT
MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 4,07,000
be granted to the President out of the
Consolidated Fund of the State of
Gujarat fo complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March 1972, in
respect of ‘Industries, Mines and Power

Department’.

DEMAND NO. 49. INDUSTRIES
MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
1,06,41,000 be granted to the President
out of the Consolidated Fund of the
State of Gujarat ro complete the sum
necessary to defray the charges which
will come in course of payment during
the year ending the 3Ist day of March
1972, in respect of ‘Industries®”

DEMAND NG. 50. STATIONERY AND
PRINTING

MR. SPEAKER . Motion moved :

““That a sum not exceeding Ras.
1.37 12000 be granted to the President



" mﬁm m:-a

. out: of the m-onw ‘Fund of the
. Stateof Gujarat fo ¢ ‘ther sum
- ICESsALY 10 ‘defray the' charges which
.-Illminm of payment ‘doring
the year ending the 3Ist day of March
. 1972, in respect  of ‘Sminnm' aad
-Mﬂ.“ i ) _

DBHAND NO. Sl. MISCELLANECUS
. EXPENDITURE PERTAINING TO
INDUSTRIRS, MINES AND
. POWER DEPART- -
"'MR. SPEAKER : Motion moved :
_ “That a sum 8ot exceeding Rs.
'1,10,95,000 be granted to the President
~out of the Consolidated Fund of the
State of Gujarat fo complete the sum
pecessary to defray the charges which
will come in coursse of payment during
- -the year ending the 3ist day of March
1972, in respect  of ‘Misceliancous
EBxpenditure pertaining to Industries,
Mines and Power Department®,”

 DEMAND ND. 53. AGRICULTURR,
. FORESTS AND CO-OPERATION
DEPARTMENT

MR. SPEAKER : Motion moved :

“That & sum not exceeding Rs, 6.00,000
be granted to the President out of the
Consclidated Fund of the State of
Gujarat fo complete the sum necessary
to defray the cbarges which will come
in course of payment during the year
ending the 3istday of March 1972, in
respect of ‘Agricultute, Forests and
‘Co-~operation Department’.”

DEMAND NO. 54, AGRICULTURE
| MR, SPEAKER: Motion moved :
“Tha a swm not ‘exceediog Rs.
6,17,98,000 be granted to the President

ow ‘of the Consolidated Fund of ' the
State of Gujarat o compleéie the sum

nocessary to -defray the . charges . which -

will come in course of payment during

the year, ending. 4he J1st duy of Manh
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‘,_'_""ﬂm 8 sum oot . axcceding R,
1,393,000 be _grantsd to the President

out of the Consolidated Fund of the
State of Gujarat 10 compiete the sum
nootsaary to ‘defray the charpes ‘which
will come in course of payment during
the year ending the 3ist day of "March
1972, in respect of *Animal Husbaadry',"

DEMAND NO-. 56.  COOPERATION

MR. SPEAKER : Motion moved ;

“That & sum @not exceeding Rs,
1,26,01,000 be granted to the President
out of the Consolidated Fund of the
State of Gujarat {0 complete the sum
pecessary to defray the charges which
will come in course of payment during
th: yesr ending the 31t day of March
1972, in respect of ‘Cooperation’.”

DEMAND NO. 57. FISHERIES

MR. SPEAKER : Motion moved :

‘“That a sum not exceeding Rs. 55,07,000
be granted to the President out of the
Comnsolidated Fund of the Stiste of
Gujarat {0 complete the sum nccessary
to defray the charges which will come
in course of payment during the year

* ending' the 3ist day of March 1972, in

’ mp_mor Faherin_‘f"

DEMAND No. 58. FOREST

“That & siiti ot exceedisig Rs. 1,22,47,000

be .granted to  the Prosident: out of

the Consolidated Fuad of the State of

1.'-Mm~mmmmy
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DEMAND NO.. 9,

. BXPENDITURE PERTAINING TO AGRIE

CULTURE, FOREST AND COOPERA-
TION DEPARTMENT

MR. SPEAKER : Motio_n moved :

‘“That & sum pot exceeding Rs. 20,56,000
‘be graated to the President out of
the Consolidated Fund of the State of
Gujarst fo complete the sum necessary
" to defray the charges which will come
in course- of payment during the year
ending the 31st day of March 1972, in
respoct of ‘Other Revenue Expenditure
pertaining to Agriculture, Forests and

Cooperation Department”.”

DieMAND No. 60. CiviL SupPLIES
DEPARTMENT

MR. SPEAKER : Motion moved :

“That a sum not oxcoeding
Rs, 1,67,000 be granted to the President
out of the Consolidated Fund of the
State of Gujarat o complete the sum
necessary (o defray the charges which
will come in course of payment during
the year ending the 3ist of March 1972,
in respect of ‘Civil Supplies Depart-
meat"."’

DEMAND NO. 61. MISCELLANEOUS
) DEPARTMENT

- MR, SPEAKER : Motion moved 1

“That 4 sum 0ot  exceeding
Rs. 1,21,11,000 bo granted to the
President out of the Consolidated Fund
of the Siate of Gujarat fo conplete

the sum necessary to defray the charges

. which will come in course of payment
dmuunyurudmuho Sist day of
msm,mmwuwm
Dupmmt’“ _

DD No. 6'2._ -Pntﬁﬂl!}f :

mltuvm

f mwn.hmaw

'hMumm omt of the  lay on lsrigation and Navigation',”

" ASADHA 31, 189 (SAKD am.; Disc moa m!

cﬂlﬂlidlh‘ F&md of !ln Smtt of
Gujarat 1o complete the sum necessary
to defrag the charges which will come in
courss of payment during the year
onding the 31st day of March 1972, in
rupeu.::f‘muamtud State Legls-

DgMAND NoO. 63, FAm OF
COMMUTED VALUE OF - -

MR. SPEAKER ; Motion mgvea'u

“That a sum not excoeding Rs, 67,000
be granted to the President out of the
Consolidated Fund of the Siate of
Gujarat 1o complete the sum necesssry
to defray the charges which will come
in courss of paymeat during the year

~ ending the 3ist day of March 1972, in -

respect of ‘Payment of Commuted Valus
of Pensiops’,”

DEMAND NO. 64, CAPITAL OUTLAY -
ON INDUSTRIAL AND Bcono-
MIC DEVELOPMENT

during the year ending the 3ist day of

March 1972, in respect of ‘Capital Out-

lay on Industrizl and Economic Dcn-

lopment*.”

DEMAND NO. 65. CAPITAL OUTLAY

. ON IRRIGATION AND NAVI-
GATION

mt. SPEAKER ;: Motion movu!

"'rm anun not mdiu
Rs. '16,77,93,000 bo granted to the

. -President out-of the Consolidated Fund

of the: Siate of Gujarat fo complete
the sum neccssary o defray the charges
which: will come in: oourse of -
‘during the year ending  the nam

egi
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Dmmnﬂo 66 CAPITAL Otrlfx.ut -

. ON - PuBLIC WORKS:
msmm Motinnmnmd

""‘l‘lm sum not mwdins
Ry 3,9 u,duo be granted to the
President out of the Consolidated Fund
of the State of Guijarat o complete the
sum necessary (o defray the charges
which wili ceme in course of payment
during the yoar ending the 3ix day of
March 1972, in respect of ‘Capital Out-
lay on Public Works'."

DEMAND NO. 67. EXPENDITURE ON
_CAPITAL FOR GUIARAT

MR, SPEAKER : Motion moved :

“YThat a sum not cxceeding Rs,
1,40,76,000 be granted to the President
out of Consolidated Fond of the State
of Gujarat fo complete the sum
sovetsary to defray the charges which will
come in course of payment during the
year eunding the 31st day of March 1972,
in vespect of - ‘Espenditure om Capital
fﬂ!oqiltll.'."

DEMAND NO. 68. CARITAL OUTLAY
ON PORrTS

MR, SPEAKER : Mation moved :

“That & sum 0ot  excecding
Rs. 1,56,84,000 be granted to the
President out of the Consolidated Pund
of the State of Gujaraz f0 complete
(be sum neressary 1o defray ihe charges
which will ceme in course of payment
durinog the year ending the 31st day of
March 1972, in respect of ‘Capital Out-
Iny on Ports®,”

DEMAND NO. 69. COMPENSATION
TO LANDHOLDERS

MR, SPEAKER : Motion moved :

“That a sum ot exceeding
Re. 20,00,000 be pramted to. - the
President out of the Comsolidated ' Fund
of the Siste of Gujarst 7o compiete - the
suss necessary: to . defray :the cherges
which will conie in coures .ef: paymont

duriog” the - year eanding the 3lst-day-of

March 1972, i sespoct of ‘Cospemsation
”’Wl

. mwzz ml
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DBﬂANDNO 70. CA?!TM..OU’!‘LAYON :

OTHER ' WORKS: PERTAINING TO
. RBVENUE DEPARTMENT

MR. SPEAKER : Mot_ion moved :

“That. & sum not cxceding Rs. 6,07,000
- be granted to the President out of the
Consolidated Fund of the State of
Gujarat {0 complele the wm necessary
to defray the charges which will come
in course of payment during the year
endiog the 3ist day of March 197;, in
_respect of ‘Capital Outlay on Other
Works pertaining to Revenue Depart-
ment®,”

DemMaAND NO. 7i. CAPITAL OUTLAY
ON PusLic HEALTH AND
IRRIGATION ETC.

MR, SPEAKER : Motion moved :

“That a8 sum not  excceding
Rs. 22439000 be granted to the
President out of the Consolidated Fund
of the State of Gujarat 10 complete the
sum pecessary to defray the charges
which will come in course of paymeat
during the year ending the 3ist day of
March 1972, in respect of ‘Capital Out-
Jay on Public Health and Irrigation
ete.).”

DEMAND NO. 72. CaPITAL OUTLAY ON
SCHEMES OF GOVERNMENT TRADING

PERTAINING TO PANCHAYATS AND
HBALTH DEPARTMENT

MR. SPEAKER : Motion moved :
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Dm&wﬂo 73. CAPITAL OUTLAY ON

- INDUSTRIAL AND EcONOMIC DpvELOP-
'MENT PERTAINING TO EDUCATION
AND LABOUR DEPARTMENT

MR, SPEAKER : Motion moved :

“That a sum not exceeding Rs, 2,00,000
be granted to the President out of the
Consolidated Fund of the Swme of
Gujarat to complete the sum necessary
to defray the charges which will come in
course of payment during the year
oending the 31st day of March 1972, in
reapect of *Capital Outlay on 1ndustrial
and Ecosomic Development pertaining
to Education and Labour Department’.”’

DEMAND NO. 74. CAPITAL OUTLAY ON

INDUSTRIAL AND ECONOMIC DBVELOP-
MENT  PERTAINING TO Home
DEPARTMENT

MR. SPEAKER : Motion moved :

“That a sum Bot exceeding
Rs, 10000000 be gianted 10 the
President out of the Consolidated Fund
of the State of Gujurat 10 complere the
sum necessary 1o defray the charges
which will come in courss of payment
during the »ycar ending the 3ist day
of March 1972, in respect of ‘Capital
Qutlay on Industrial and Economic
Development pertaining to Home
Department®,*”

DEMAND N@. 75. CAPITAL OUTLAY ON

INDUSTRIAL AND ECONOMIC DBVELOP-
MENT PERTAINING TO INDUSTRIFS,
MINES AND POWER DEPARTMENT

MR, SPEAKER ;: Motion moved :

“That & sum not sxcecding
Re, 15069000 be granied to the

President out of the Consolidated Fund '

. DEMAND NoO. 76. CAPITAL OUTLAY .
ON Mm.ﬂ-mam mvm
_ SCHEMES

‘MR, SPEAKER ; MotiogmoM:'

‘“That & sum a0t  exceeding
Rs. 3,33,33000 be granted to the
President out of the Consolidated ‘Fund
of the State of Gujarat 1o complete the
sam  necolsary to defray the - charges
which will comae in course of payment
during the year ending the 3ist day of
March 1972, in respect of ‘Capital Out-
lay on Mulli -purpose River Schemes’.”

DEMAND NO. 77. CAPITAL OUTLAY
ON AGRICULTURB

MR, SPEAKER : Motion moved :

“That a sum not exceeding Rs. 16,08,000

-be granted to the President out of the
Coasolidated Fund of the State  of
Gujarst 1o complete the sum necessary
to defray the charges which will come in
course of payment during the year
ending the 31st day of March 1972, in
respect of ‘Capital Outlay on Agricul-
tm"”

DEMAND No. 78. CAPITAL OUTLAY ON
INDUSTRIAL AND EcoONOMIC DEVELOP-

MENT PERTAINING TO AGRICULTURE,
FORESTS AND  CO-OPERATION
DEPARTMENT

MR. SPEAKER :

“That a sum oot exceeding
Rs. 18146000 be granted to (he
President out of the Consolidited Fund
of the State of Gujarat 1o complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March 1972, in respect of ‘Capital Out-
-lay on Industrial and Economic
Development pertaining -to Agriculture, -
Forests and Co-operation Department””

Motion moved :

'DEMAND No. 79. CAPITAL OUTLAY ON
OTHER WORKS PERTAINING TO AGRI-
CULTURB, FORESTS AND CO-OPERATION

of the State of Guijsrat jo complete the
WM hecessary to  defray the charges
which will come in course of payment

during’ the year ending the 318t day of DEPARTMENT R
zﬂmnmo{ “Capital Qut-

mmm mw:

“Mnmm m l& m'
hmmdnm Oﬁ a&ﬁ-' :
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anuntomw@ene&em necessary

1o defray the charges: which will come in
-course of payment during the year
ending the 3ist day of March 1972, in
. respect of ‘Capital  Outlay on other

"-'wmmmummm. Porests .

Dmmﬂo 80, CAmM. Otm.AYON
- FORESTS

_Mn.'smm:'mmnmd:

“That &« sum oot exceading

. Rs. 4272000 be granted to the
President out of the Consolidated Fund
of the State of Gujarat to complere the
sum nooessary (o defray the charges
which will come im cowrse of payment
during the yesr ending the 31st day of
© March 1972, in respect of ‘Capital Ouwt-
isy on Forests.”

DEMAND NO. 8f. CAPITAL OUTLAY ON
ScHEMES OF GOVERNMENT TRADING
PERTAINING TO AGRICULTURE,
FORESTS AND CO-OPERATION

- DEPARTMENT

MR, SPEAKER : Motion moved :

“That  a sum npot  exceeding
Rs, 2995000 bo graated to the
President out of the Consolidaied Fuad
of the State of Gujarat fo complete the
_sum Decessary to defray the charges
“which wili come in course of paymeot
duriog the year onding rhe 3ist day of
- March 1972, in respect of *Capital Out-
lay on Schemes of Government Trading
pertaining to Agriculture, Forests snd
_ Co-operation Department’.”

DEMAND  NoO. 82, CAPITAI. OUTLAY ON

SCHEMES OF GOVERNMENT TRADING

pmmo 70 Crvi, SuerLns
Dmm'umr

MR, SPEAKER : mm

“M a sum B not umdiu
Rs, 24,75,13.000 -be pranted .to ‘the

President out of the: Consolidated Fund - -

'=-ummaeummwm ‘the
m m ’0 Hw

; wlulc‘hwiueomelu mm of mmnt"

during the ' year ‘ending lhe'.mt day of
March 1972, in respect of ‘Capital Out-
lay on Sclmnelol Government Trading
perialning to Civil Supplm Depan-
ment’, " '

DEMAND NO. B85. LOANS AND
ADVANCES PERTAINING TO -
FINANCE DEPARTMENT

MR, SPEAKER : Motion moved ;'

Y“That a sum not el(mdiu'lis. 27,66.000

be granted to the President out of the
Coasolidated Fund of the- State of
Gujarat o complete the sum neces-
sary to defray the charges which widl
come in course of payment during the
year eoding the 31st day of March 1972,
in respect of ‘Loans and Advances per-
taining to Fioance Department'.”

DEMAND NO. 83. 1OANS AMD
ADVANCES PERTAINING TO
Tur PUBLIC WORKS
DEPARTMENT

MR, SPEAKER : Motion moved :

“That a sum not exceeding Rs.
1,45,67,000 be granted to the President
out of the Consolidated Fuad of the
State of Gujarat 70 complete the sum
mecessary to defray the charges which
will come in course of payment during
the year ending the 3ist day of March
1972, in respect of ‘Loans and Advancea
pertainiog to the Public Works” Dsplﬂu
ment".” |

DEMAND = NO. 90, LOANS < AND
ADVANCES PERTAINING TO
REVENUE DBPARTMENT

MR, sﬁmmi' Motion, moved 5

'."'rhu a sum nnl _exceeding R.t..
2,60,17,000 begtanied 1o the President

out of the Comsolidated. Fyad of ibe.

 State of Gujarat. fo complete 'the sum
_ecessaty to defray. the' m‘h’m
_ _wmmwm -of payment. Soring -

""" year ending :tho 3igt. .day.of . March .

mz, in_respoct.of Loans sod ‘Advasem -
M-..__,_"_pawahramnm'"
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" DEMAND . NO. 92. LOANS AND
o0 ADVANCES PERTAINING TO'
L PANCHAYATS AND HEALTH
- DBPARTMENT

MR, SPEAKER : Motion moved :

“Tlm a som pot exceeding Rs, 5,03,000
- be granted to the President. out of the

‘Consolidated Fund of the State of

Guijarat to com plete the sum nocessary
to defray the chargos which wili come
in course of payment during the year
ending the 31st day of March 1972, in
respect of ‘Loans and Advinces pertzin-
ing to Panchayats and Health Depart-

e

DEMAND NO. 93, LOANS AND
ADVANCES PERTAINING TO
BCUCATION AND LABOUR

DEPARTMENT

MR. S8PEAKER : Motion moved :

*“That & sum not exceeding Rs. 74,63,000
be granted to the President out of the
Consolidated Fund of the State of
Gujarat 10 comp/ete the sum necessary
to defray the charges which will come
in course of paymcnt duoring the year
ending the 313t day of March 1972, in
respect of ‘Loans and Advances pertain-
ing to Education and. Labour. Depart-
m..”

DEMAND NO. 94. LOANS AND
ADVANCES PERTAINING TO
HOME DEPARTMENT

I'uli.snmgn-m-m-

‘Thuannmnotnmd:nh uowo

DEMAND NO. 95. LOANS ‘AND

' ADVANCES PERTAINING TO

- INDUSTRIES, MINES ‘AND
POWER - DEFARTMENT

MR. SPEAKER : Motion moved

“That a sum mot umdin' Iu.
7.65,67,000 be granted . to the President
out of the Consolidated Fund of the
State of Gujarat to complete the sum
necessary to defray the charges which
will come in course of paymeat during
the year ending the 31st day of March
1972, in respect of ‘Loans sand Advances
pertaining to Industries, Mines and
Power Department’,” '

DEMAND NO. 97. 1L0ANS AND
ADVANCES PERTAINING TO
AGRICULTURE, FORHESTS
AND CO-OPERATION
DEPARTMENT

MR_ SPEAKER : Motion moved :

“That & sum not excéeding Rs,
1,01,26,000 be granted to the President .
out of the Consolidated Fund of the .
State of Gujarat 1o complete. the - sum
pecessary 1o defray the charges which
will come in course of payment during
the year ending the 31st day of March
1972, in respect of ‘Loans and Advances
pertaining to Agriculture,  Forests snd.
Co-operation Department”,™

DEMAND NO. 98. LOANS AND
ADVANCES PERTAINING TO
CIVIL SUPPLIES
DEPARTMENT

' MR. SPEAKER : Motion moved :

“That & wm sot exceeding Re.
- 2,50,00,000 be.granted to the President

out of the Comsolidated Fund of the
State of Gujanat fo complere the sum. -
pecessary to defray the, charges which. .

- will come in course of payment during .

the year ending the 31st. day of March

L r-mz,humdoﬂmqﬂum_,,_ 4
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DEMAND NO- 99. LOANS AND
ADVANCES PERTAINING TO
"GENERAL- ADMINISTRA~

TION DEPARTMENT .

MR. SPEAKER : Mot!oc_l moved :

“That a sum not exceeding Rs,
*43,40,000 be granted ‘to the President,
“out of the  Consolidated Fund of the
Stdte ‘of ‘Gujarst fo comiplele the sum
necossary to defray the charges which
“‘wifl come in course of poyment during
the 'year ending the 31st day of March
‘1972, in respect of *Loans and Advances
" pertaining to Qeneral Administration

‘Depeirtment *."

SHR1 A. K. SAHA (Vishaupur) : Mr,
Spoaker, Sir, what was anticipated has at
last come to pass. QOGujarat has also got
a ticket for President’s rule.

Before we take up the question of
budget proposals, we think that it is impera«
tive on the part of Members to give some
thought to the events which havé led to the
presentation of the Budget to Parliament
rathier than to the State Assenibly, which
is the right and the proper place for this
subject to be discussed. It is important to
ask why Gujarat has earned the distinction
of ‘becoming yet another State to be brought
under the rule of the Congress Party, that
is, under the ntisleading label of President’s
rulé; It is also important to know the
shoddy and  dishonest Tole which has been
played by the raling party in order to buy
MLAs of other parties and the way the
politics of the S:ate has been reduced to
cattle treding operations,

The report presented by the Governor,
explaining the reasons behind his decision
to dissolve the Assembly, makes iniereating
reading. Tho party composition of the
Assembly was changing every day, every
hour, aad perhaps ecvery minute, The
hmounhle members of the Assembly, who
are expected to lead the people, who are
expected to represent their interems, ‘are
behaving like speculators and  scif-seekers,
to- use the mildest possible term in their
connection, and like opportuaists, who are

- jumping on thé bandwagon of - parties which
at ‘any particular point of tinve happen’to
- be winaing. R is & matter of shamie’ind

Y 2, a¢h

mVerni 1o wedk jn° Bujm,

. General Dise: and B, 6. W

outright - treachery that the Gowveroment of
India is talking sbout- introducing measures
for discouraging defection, on the one hand,
while on the other they are not showing
any sign of scruple. or coascience while
engaged in the art of buying snd selling
subhuman  entities. We condemn this
hypocrisy on the patt of the ruling party,
which has been exposed by the recent
happenings in a1l ‘the States which were
ruled by other parties, and warn the people
about the activities of the Government which
is out 1o undermine democratic  institutions,
It is not our party which ‘is opposcd to
democracy; 1t is the party which unfortuna-
tely holds power in the country, which is
destroying parliamentary institufions and is
paving the way for autocratic aad more
openly oppressive government.

MR. SPEAKER : | allow written speechs
to new Members only once, that is, maiden
specches, In futere, you kindly refer to
your notes only.

SHR! A. K. SAHA : Coming to the
budget proposals, what do these reveal 7
These reveal the same pattern which has
been followed by the Ceatral Budget, and
by the Congress-led State Assemblies all
over the country. Out of a total of Rs, 133
crores to be collected (rom taxes, only 22
crores are being collected by way of direct
taxes, while the rest Rs, 11t crores are being
raised through indirect taxes which are in-
equitable, regressive and are inflationary in
their incidence on the common masses.
This tax structure will widen the gap bet-
ween the rich and the poor, and will kead
to further misery of the poople. At the
sametime, 17 crercs of rupces arc being
spent on poiice, jail and other repressive
organs of the Siate, and another 18 crores
of rupees is being wasted on general and
tax administration, Nothing can expose
the class character of the Government of
India than this Badget' which can be desctib-
od asa "Garibi Barao®' Bud.e!.

This ﬁudut is aolmilolmd phcm-
menon, It reflects the nunl policy of .
the ruling party wmu has * brought notling
to the prople, extéptiog wm:luﬂlﬁw.
castelsnt  and' lniilar ofber vices, It s
usiforiunate’ that (Ke dauoemk, ﬁna

tng.fovem of wm m‘km:_:- _
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Byt beat mo' m
caution, please dont be misjed by the
‘prosent statc of awareness of the people.
If  the snti-democratic  activities of the
Government continues, the Government
would do well not to take ' the present mood
of the people for granted. It is only a
matter of time before the masses of that
State would rise up . against the filth and
stink which is being passed on as politics in
Gujarat these days,

~ SHRI YAJNIK (Abmedabad) : Mr.
‘SBpeaker, Sir, | am certainly happy to give
my support to the grants that have been
mentioned in the budget paper. But, at
the same time, 1 am not happy about the
amount that is being sought to be spent on
the new capital of Gujrat, It is very
gratifying for us 10 know that the Governor
acting undzsr the President’s rule, has suspen-
ded all further building activity in Gandhi
Nagar. An ex-Engineer of the Bombay
Government and the present Member of the
Rajya Sabha has told us that no sanction
has been obtaiaed from the legislature for
tie laige amount that bas becn spent on
Gandhi Nagar,

1 have also tried to find an explanation
for building a new capital of Gujrat when
we have Ahmedabad which has been the
capital for the administration of Gujrat for
the last 500 years, One ex-Chiel Minister
has told wus that it was difficult 10 do
Government work in a city of Ahmedbad
as there were a lot of demonstrations and
all that and these were hampering the work
of the Government. Therefore he said,
itwas necorsary to be a way from
the hub of the town and it was necessary
that they built & new . metropolis for the
Government af Gujrut, But this metropolis
or a new capilal is sought 1o be built nearly
15 miles away from Ahmedabad city. One
could understand if it were a couple of
‘miles away., One could understand new
buildings being built by the side of old
bulldings, =~

We have pow an estimate of nearly
Rs. 30. ctores to be spent on this new
capital. Nearly Rs. 30 crores have aircady
been ‘spent. Thea, we are told that alo-
goibizr sbout Rs 50-60 croros . will have to
_bo spent. . The ‘Engincors tell us that the
total amouat. that will be . ml will not be
less thaa. t&---ﬁwm ' And, Sir, the

& ‘word  of

" Gandhi

Joss of time ' and moaey

“entailed by the -new capital, 'l‘bmlcn, 1

interest on that amount will - -weigh' very

" heavily on the people of Gujrat l‘oarnem

tions to comu

Thm, min. this capital is. not - very
convanient to the people of Gujrat. All
the trains-and all the transport arrangements
have been 30 made as to converge on.the
Ahmedabad city and when anybody comes
to Ahmedabad station, then he has to go
15 miles to be able to reach the Secretariat
and the Ministers’ building. That entails
loss of time and money.

Then, there is this inconvenience that is
to-day being felt by the people who are
working in the Seeretariat and the Goverp-
ment offices that have already been shifted
there. The Ministers went to live in the
bungalows that were aliotted to them in
Nagar before the Government
resigned, But the Secretarics and 1 suppose
the Deputy Secretaries and the Asst, Secre-
taries had remained in the city of Ahmed-
abad and they just go to attend the offices
at Gandhi Nagar and return, It is only
the unfortunate offfce employees. who have
to live far away from the city, far away
from the market, far away from the
colleges and schools and far away from the
centres of industry and commerce which
arc all maturally situated in the city of
Ahmedabad

Then, Sir, a cry has been going wp for
all these years against the building of this
ncw capital which was supposed to .cost
Rs, 50 crores, When the Bombay State was
divided into Gujarat and Msharashtra, a sum
of Rs. 10 crores was ear-marked for building
a new capital or rather for building all the
necessary buildings that would be required
for locating the capital in or near about
Ahmedahgd and we were asgured by some
leaders of the ruling party that it will not
cost more than Rs, 10 crores and that it will
€081 gven joss. Some plans were already made
for locating the new capital wihin 3 or 4
miles and that would have cost less than

. Rs, 10 crores, . Now, we have been saddled

with a'capital that would cost anything upio:
Rs, 100 crores and it bas become ‘a sort of
nightmare for the people of Gujarat who'are.
to bear the terrific burden of the interent
charges and all the grave inconvenicnoe and
that would ' be
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mldappultothe Central Goverament to
“take up this matter for their consideration
* and t0 appoint & committee, i noeessary, t0
" go inte the question and see if any alterna-
- tive arrangements can be made at less cost
‘to‘houss the new capital nearer the city of
Ahmedabed. I have been told by great
enginter friends that this can be done at a
‘cost of less than Rs. 10 crores, The real
Secretariat buildings have not yet been built,
The Vidhan Sabha building has not yet been
"built. ‘The Secretariat of the Government
is housed temporarily in buildings 1bat were
built for other purposes. The Vidhan Sabha
was held in a library building. The High
Coort is not yst built. The real buiidings
which are necessary to house any capital
bave yet to be built. The only buildings
that have been built include the palaces of
the Ministers and you will be surprised to
fiad that these buildings have been built at
a cost of Re. 5to Rs. 10 lakhs each. It is
& big burden which we have to bear.

It is only the Central Government that
can help in regard to this problem. Even
if it is possible to build a cheaper capital
pearer the city, it will be necessary to see
what we can make of this huge octapus that
bas aiready been huilt. 1t is for the Gujarat
. Government and the Central Government to
considor to whbat use these buildings can be

put.

Scveral villages have been completely
deprived of their agricultural lands, They
ook like istands in the midst of & desert,
They have no agricultural lands for their use
atall. They had been paid 8 annas and one
rupee per square yard whereas now the
“Government is charging today Rs. 40 1o
Re. 50 per square yard from any persons
whnmtwbuﬂdlhtu _ _

imwhmwmlhtiﬂm
building activities have been suspended in

Mmtndlmmamllntu

‘Central Govetnment to appoint. & committee
_us soon as possible (o ses if they can use
. these buildings and the lands scquired for

-any sltemative purposes, for their own

: convepience,
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SHRI JADEJA (Jamnagar): [ rise to
support the Budget of the Stare of Gujarat
for 1971-72 as prescnted.
cumstances, I do not think a better budget
could have been presented and on this those
who have framed it are to be congratulated.

There is a special emphasis on the con-
ditions of Scheduled Castes and Scheduled
Tribes and Harijans, for whom not much
has been done carlier, The reason may be
that this function which is of very vital
importance was handed over to the pan-

chayats. As we know, in the panchayats,

we have people coming mostly from the
upper castes, and an officer working in
these panchayats finds it diffizult 1o help
ameliorate the conditions of these buckward
¢lasses, Schedujed Castes and Harijans. On
record, we may have it that there are no
problems of drawing drinking water from
village wells. . Though the sitvaton has
improved in cities, [ can tell you that in

villages Harijans have still to get drioking -

water not from the village well but from
somsbody's field well.
to pay a very high price.

Aam!mmd point lhuhn beenm--

tioned in - the budget is about the high-
yielding varioties of seeds and fertilisers.” It

i to .the credic ~of Gujarat that today -

Gujarat supplies 30 per cent of the hybrid

bajra seeds 10.tbe: entire country.:- But in

this respect, { would like to draw the atten<

tion of the Government of Gujarat that those
vilisgers who ‘sacrificed ‘4!l ‘other crops aod -
MWM hybﬂ!bﬂn and for
“lonsfask ‘yone: mmw MM;
Teprosentations o the Gnm ey

ne-faule

In the present cir-

For that, hs has-

;,_mm”aﬁn scherhe’ wis' te-

-
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the popular pvemmm at that time, They
didmilwcrthemwmﬂ'ilthey did, they
took by action snd the’ compenmion “now
being paid to them is s0™ mcamtl'm their
upitiative is killed and it will be #een that
such’ cultivators aund - farimers and’ such
villagers who go out of théir way to support
Government schemes aud who support pro-
gressive schemes® are not encoursged, ‘and
that witl be a step backward in tlw dwelop
ment of uncnlluu

Then a point has "'been mentioned about__
minor irrigation and irrigation facilities in..
the whole of Gujarat State, At this point,
1 would like to draw the attention of the
Government and ioform them that in.
Gujam if you take. an overall picture of
irrigation deveropmen‘., all irrigation may
be very good in the proper Gujsrat as it is
known, but the part of Saurashtra barring
one disirict—five disiricis have been neg-
lecied ; not only neglected but im certain
districts like Jamnagar, we have chronically
drought-affected arcas - where rainfall has
been lets than 10 inches for azbout four
years at a time, and in these areas, the only
irrigation facilities that have been given till
date are some minor irtigation schemes and
schemes for which people have to pay 10 per
cent of the cost that is incurred om check
dams and percolation tanks. Such disparities
should not be thers. 1 agres. But in a
State where yon have different types of areas,
different types of people—the development,
economie, polilical and social, might differ
from place to place, special emphasis should
be laid on those arcas which are traditionally
backward. . Those areas which cannet make
any contribution in the form ‘of money
should be given more consideration. I would
request the Government at .this stage, even
the Centre, to sct up a desalinstion plant in
those arcas which can have no sourco, which
have a0 major irrigation prospects which
have no source of bringing the Ganga or the
Indus waters for them, but the only source
is the Arabian Sea which i3 so close to them,
“For them, 2 desalination pum is the only
alternative, '

Another point has buu mde regarding
the tillers of the soil being made owness of
the land. This'is a’ weloome acheme and
‘we ail know that a_jot of Iandleds. laboursrs
snd ‘farmers who have been working on
farms of gentlemen Tarmers. have. ot lands.
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uhidlthwm tbenmou of thow
who were in the armed fosces by giviag
them adequate lands and s lot of servicemen
have rescttiod thomselves in Guijarat. But
‘there is.a point of caution which necds to
be made here ; because such good schemos
uiuinﬁujlm they allow a lot of people
from other States who have come to Gujarat
and have taken thess lands and soid them
off and have gone back to their respective
States, In this circumstance, the proper
Gujarati, the person who beloags to Guijarat,
who waats to settle in Gujarat, has been
denied his share. 1 do not say that non-
Gujaratis should not come to Gujarat. They
are weloeme and they can come and settle
there. But thero should be some sort of
legistation by which they may not be able 10
dispose of their land and deprive the local
man of his rights.

In the field of rural clectrification again,
there is some point in distinguishing between
Saurashira and Gujarat, All the major river
valley projects are in Gujarat proper and all
the hydro projects electricts may come up in
Gujarat proper. Saurashtra can never dream
of this, 1t is at this stage that Government
should think of an atomic plaot in Saurash.
tra, somewhere on the cosstline so that not
only the electrification problem but also the
irrigation problem can be sold to some
extent,

There is mention free primary and
secondary education (o girl students in the
State. Government has to be congratulased
on this. Primary educstion is entirely in
the hands of the panchayat. From my
experience of panchayat raj I can. say that
in the backward districts and taluks the ton-
officisls are more busy in transfering peopie
and such work than give the foremost impor-
tance 10 the. subject as such, There have
been a number of cases where the school
had noi bad a teacher for a whole year and
not been opened during the whole year, |
do not say that primary education should be
taken away from the panchayat but effective
measures should be taken by which there.

can’ be dual ‘control or supervision over -

primary oducatim

" Another good point has been dum_.
smbar charka mh mr:

- __ua.mu
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dimic(c htwhy in ‘six dmrhtsmtr?
tequest them to include “all the 17 diatricls,
even in backward areas. Unless such schems
are forced by the State Government or the
panchayats, the employmeat problem in our
villages is not going 1o 'be solved. Today
there is & big flow of villagers to0 the cities.
Uniess we show some concrete results in
certain arcas, they will pot stay back in the
rural area, For this the ambar charkha
centres are welcome and I only hope that
they will cover the other areas also,

I have mentioned about fisheries in the
General Budget also. Gujarat has iremend-
ous potential in this field. The Gujarat Go-
vernment should take more interest in decp
soa fishing and pear! fisheries and Okha
will be an ideal centre though it is neglected:
it should be reconsidered and it should
be made a base for such operations.
Gujarat has not been given the impor-
tance due to it from the point of view of
tourism—Jocal as well as foreign. Gujarat
can show you gir lions, wild donkevs in the
Rann of Kutch and flemingoes in the Kutch
area and the indian bustard, which may not
be scen later. The forest department should
be reconstituted 0 develop wild life and a
special conservator of forest should be there
for wild life only.

I would like to congratulate (he Govern-
ment for the roads and bridges and the
PWD work which are mentioned in the
budget; those were so far neglected by the
popular Government. | may point out that
by grunting money you are not having the
work done, In the case of Jamnagar district
a ot of schemes are mentioned and sanctjon~
ed on paper but siaff is not given.
There is not: enough staff in that area to
complete the work and thos the whole dis-
trict is being neglected.

Social workers of the Gram Rakshsk
Dal and family plaotiing were being paid
nominal sums, but they bave been deprived
of even this ynder President's Rule, -and the
initiative which they bhad. taken has -also
been killed, 8o, 1-would request the Govern-
ment to. implemeat this scheme mone sriotly:
and that can be ‘done_only. if move people
are invpived.in it,: oaly. l(!lu wmam
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“Fhé popular ﬁemrnmnf hat ‘'we tad
befon Presidont’s Ruie hav.to be congratu~

lated . on starting an Ecological Council,

.Gujarat is'the only State in India which has'
takea this step, and it will be. of use to us
in the years to come.  This example should’
be fellowed by the Centre.  But merely.

setting up the Council is not cnough. We
have to sce that their recommendations are

implemented,

1 am sorry to see in the Budget that as
additional sum of Rs. 20 crores bas not been
asked for from the Centre. 1 fecl Gujarat
has a right and should have asked for It

because today it is (he only State in the.

country which sticks to prohibition, [ do
nof say that you should abolish prohibition,
but definitely it has to be implemented more
effectively if you want to continue it, 1o see
that people do not drink poison. The pro-
hibition policy should be re-examined and

made more practical,
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SHRI K. 8. CHAVDA (Patan) : Sir, the
bon, Member, Shri Indulal Yajoik, while
speaking made a reference to the new capital
for Gujarat. | am oot in favour of shifiing
the now capital from Gandhioagar to any
other place. Under President’s rulo the
steps taken by the Govermor of Gujarat to
suspend the construction work at. Gandhi.
nagar of the new capitel is not a wise wiep,
8hri UN ' Mahida, & Member of the Rajya
Sabha, who was recontly joined the Ruling
Congtess,
shift lhuﬂpilllf«m Gandhinagar.

‘DR: MPAMY MEHTA t!llleh) -3
- Meniber make an spersion about

ﬁt.ma

mhullmofmmw

snm xs CHAVD.L\- Sir, what 1
said will be clear if yon go through she
proceedings of the - other House vhieilu
thnwtormonnom.

WLV-MBM): It mey
b_otbolwlmloaofshrimldl. )

MR, DEPUTY-S!‘BAKBR : Am,
there is a lot of perspication bere. .

SHRI K, S. CHAVDA : A suspicion
bhas been created in the minds of the people
that the Government of India is going to
shift the new capital from QGandinagar to
some other place. Uonder section 51 (1) of
the Bombay Reorganisstion Act, the Gowern-
ment of Gujarat received securitios worth
Ra. 10 crores for the construction of the new
capital, The hon, Member, Shri Yajnik,
said while speaking that there was no sanc-
tion behind the huge expenditure imcurred
for the new capitsl. Since 1960 eleven
budgets bave been passed by the Gujarat
Legisiative Assemably and about Rs. 30
crores have been speat for the sew capital,
So, it is useless to say that there was no
sanction behind it, 1 would ask that after
having spent Rs. 30 crores for the construc-
tion of the new capital, what useful purpose
would be served by shifting it from Gaadhi-
nagar at this stage, The hon. Minister
shouid say something about it, Ne should
also assure the House that the Government
of India is not going to shift the capital
fromm Gandhinagar to any other place.

SHRI
(Shajapur) :

SHRI K.S5. CPAVDA: Not Indira
QGandhi Nagar; that Mahatma Gandhi
Nunr.

There is an impression among the non-

JAGANNATHRAO  JOSHI
Indira Gandbinagar,

Gujmnlnhmaujum is & rich State. That

impression is not correct, A state which

" has got one-fifth of the total population of

Scheduled Castes and Scheduled Tribes and,
mndahnlht MMMMM'
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Ihlplll uyﬂut Glljtm is & mctkumy
State. If one sees the progress made by the
_Government of Gujarat without scrapping
prohibition and without intfoducing State
lotieries ont will find that Gujarat is not
a reactionary State but a radical and a
soctalisti State. If I may say so, it is
meore socidlist and more radical than Kerala
or West Bengal, In Gujarat education for
gitls is free upto eleventh standard and
upto seventh standard it is free for all
while in West Bengal it i3 free upto fifth
standard, 8o far as Kerala is concerned there
is 0o class | schedule casie officer in the
State of Kerala. Gujarat has not introduced
lotieries because it is against socialism as
overnight a man becomes rich, In Gujarat
prohibition is there. Why ? "Because a
person whose annuil income is above
Rs. 2,000/- ruins ‘himself but a person
whose apnual income is below Rs. 2,000
ruins himself as well as his whole family
‘and that ts why it is in the interest of the
weaker soctions. Recently Tamil Nadu
Government has suspended the prohibition

while Gujarat has not done it, It is & wise
thing that Gujarat has dipe,
MR, DEPUTY-SPEAKER : Therefore,

all this money should not be given to
Gujarat,

SHRI K. 8. CHAVDA : No. At the
outset I have said that it is nol a rich State,
Therefore, while allotting money that fact
should be borne in mind, A lot of back-
ward classes are there.

-~ Up 10 1968-69 the Goveroment of India
giving all the amount of expenditure incur-
red for post-matric scholarships, which is
mow called SSC scholarships to Scheduled
Castes and  Scheduled  Tribes. From
1969-70, under the leadership of Shrimati
Indira Gaundbi, the Government of India
does not give ail the amount of expenditure
incurred om post-matric scholarships, It
you see in the Budget of the Governmeit
of India for the year 1971-72, out of the
total provision of Ry, 38,06@ oaly
Rs. 28 lakhs are provided by the Govéfnment
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Member’s time is up.

'SHRI K. S. CHAVDA : There are
importanl problems 1like the price of gas,
tbe price of residual oil, Narmada Project
and so on, for which the Government of
India shouid pay immedim attention to
solve,

As the time at my disposal is consumed,
I conclude my speech.

DR. MAHIPATRAY MEHTA: Mr.
Deputy-Speaker, Sir, I rise in support of
this Budget which is well balanced. As
rightly stated by former speakers, in the
circumstances the present Governmen®: has
righdy cut the coat according to its income,
In this budget a very right reply has becn
given to the parting stunt played by the
past ministry of Gujarat of making
education free at a cost of Rs. 40 crores,
nearly 20 per cent of the whole revenue
budget.

1 do mnot suppoit the budget because
there is no taxation, though it is a deficit
budget. 1 support it because the Plan out-
lay of 1971-72, with a contribution of nearly
Rs. 80 crores from the Centre, which is
nearly Rs. 98 crores, is mainly to be spent
for the Scheduled Castes, Scheduled Tribes
and the weaker society of Gujarat

One thing at least that my hon. friend,
Shri Chavda, said, as 1 understand it, is
correct, namely that Gujarat is not a rich
State, [ wiil put it the other way, It is
the most misunderstood State in the whole
of India. Look at the map. 1t is only a
strip of 200 miles from Ahmedabad (o Surat,
Hardly nearly 10,000 square miles of the
area is being developed out of the
75,000 square miles area of Gujarat,
Secc what are the disparitios. They are so
marked that anybody cansee them. Thers
are _the rich people in Abmedabad at ons
place and at my place people do not get ‘a
fqu ¢ meal a day when there is famine.
Even the Minisicr has witnessed ft,
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Afour ; it cangot be - three or five. So, g0
long as this mixed economy does not
change, I do not think socialism can be
- brought about or the gap botween these two
~ cmn be very rapidly narrowed down,

Here, 1 am talking of the regional
disparity of Gujarat. My hon, friend just
now said that it is & poor State and contra-
dicted it by saying at the same time that it
is & progressive Siate. Scheduled Tribes
and Scheduled Castes from where he comes
form 21 per cent of the total- population of
Gujarat......

SHRIK, 8. CHAVDA : The Siate's

economy is making good progress on
agricultural as well as industrial front.

DR. MAHIPATRAY MEHTA: He

himself said it iy a poor State and, at the
sume time, he said it is a progressive State.
How can these two things go together 7

Sir, look at the map of Gujarat, from
Kuich to Banaskantha, Sabarkantha,
Panchamabal and Dung. These areas are
still lying as backward as they were some
years before. All these years, the southern
Gujarat rulers have exploited the rest of
Gujarat for their own benefit.

Look at the irrigation schemes. Where
there is 100 inches rain, there is hundred
per cent irrigation. Where there is scarcity
every alternate year and famine every third
year, practically there is no irrigation at
all. 1 am talking of my district Kuich,
They bave not been able to spend even
Rs. 6 crores. From 1960 onwards up to
this time, not a singie new medium- size dam
has been built.

Jook st Banaskantha. Thcmma

severe famine for two years consecutively
just like Kuich, - The relief measures were
the most corrupt oncs which require

that in a part of Gujarat even giris were

malested and supplied ‘to theoﬂmjw'

to fitl their empty bellies. 1o Kutch, in the
of rolief work, ouly party work was

1t is shameful to ssy
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- part of their party, This is what they have

dome. 1 would request this august- House
that a special committee should be appointed
‘%0 investigate into this corruption - indulged
in at the time of severe famine in Banas-
kantha and Kutch,

Look at the Kandia port. Recently,
the: Minister of Shipping and Transport,
Shri Raj Bahadur, rightly, visited Kandia
port for which 1 thank him, What do we
fiod there ?  Gujarat is totally apathetic to
that port. A unique free zope of its kind
in the whole of India is lying as undevelop-
ed as it was 10 years befare.

What sins we have committed, what
crimes we have committed, that we are
deniod even the drinking water in my
district for all these years. 1 am not asking
for some facility ; [ am not asking for any
luxury, | am only asking for a bare
necessity, That is also not provided. Even
drinking wuter is denied to us, There is
not a single place in the whole of my
district where water fit for human consump-
tion is available, There arc more than
50 per cent of the places where the people
apd catte use together one pond and take
water from it. There 2r8 more than
25 per cent of the places where there is no
source of water supply at all, Nothing has
been done in this regard,

It is not that there ars no potentialities
ina my area. | could understand if there
were no potentialities in the ares. There
aro & lot of potentialities. Take, for example
bauxite. You get the most valuable raw
material bauxite here, We in India manu-
facture only 20 per eent of aluminium which
is required by our country. ‘A huge quantity
of this precious raw material is being expor-
ted. Also, lignite is found nearby, They
have not cared to develop a thermal
power  energy for the aluminium plant
which requires the most, We are very
much short of electricity and the aluminium
manufacturing requires electricity. But they
have not cared to put up any abcu-leit! phnt‘
there,

lhldbmh}!mmﬂy whm l_
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’nm, rwuno roumi the e!mm line,
you will sec ‘that only 200 miles strip’ il

mawuop-u only and the rest of Gujarat

is.an backward as anything.  They cheat the
people. They have produced a documentary
showing 2 acrxes area boins developed on the
Raoa of Kuich and the remaining area left
as barren as it is and, they sy, if Nirmada
comes, this area can be developed then.

But look at Banni, a unique pasture jand
in the whole of India of 674 sq. miles in
area.  In September, i you go over there,
if there are good rains, you will find millions

. of flamingoes and herds of catiles with 6 fi.
beight Maldhari sianding -in between. It
looks so lovely and beautiful. But if you
had seen the same area during the last
famine days, you could have scen thers
heaps of skeletons of bome with plenty of
veltures, and emaciated and tuberculosis-
infected Maldaris standing beiween them.
109% of them are to-day suflering Trom tube-
rculosis and no medical aid is being given in
the whole of that area, When Dr. Jivaraj
Mehta was the  Chielf Minister years ago, [
had drawn his attention also, but nothing
has happened upto this time. On the cont-
rary, day by day, it is cconomically being
ruined duve to repeated famines. There is
no drinking water even in that area, No
medical facilities are available ' that area
of 674 sq. miles.

Look ot Kandia. To-day, of course, the
fertiliser project is coming. For the oil
. post, & Workers® Group was appointed to
find out the site for the oil port at the mouth
of the Narmada., . But, I know that in their
report they bave said that big tankers cannot
come to the mouth of Narmada. So, there
is no suitable site, but at Kandla, oil jeities
are already there. 1 am very happy. to-learn
that very recently oil is to be drilled some-
where nearby in Kutch and the ressrvuir
has been found as big as Ankieshwar, why-

not the oil refinery be locaied at Kandia, -

The first prisciple wo have accepted i that
the refinery for the crude that is to be:

imported, will be located at the ports, Why
not Kandia be gelected for ‘this as it fuMils -

this condition ? Further, it will. be the

nunﬂponlo those countries from. - where
we import the crude and export she refined

__oiiudcln iho oilfoudm Mm
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The north of Gujam that'is, Banaska-
ntha and Sabarkantha, are eqully in need
of waler as much as Kutch and Saurashtra.
So, an atomic power plant should be locat-
ed on the western coast for the d:salination
of the sea water as - recommended by the
Bhabha Scientific Research’ Institute. This
plant will not only desslinate water bot it
will bo used in the fertilisers, sluminium
plant and apother fertiliser factory coming
up there near the west coast, My friend,
Mr. Piloo Mody, also comes from that area,
the Panchmehals, which alio suffers from
lack of drinking water, still he does not
mind, if an atomic statioo is set up along
the coast, it will be not only for the indust~
rial use but it can be used for agriculture and
drinking water purposcs there and that can
be dcoe only by an atomic power plant,

I would’like to tcll you one thing more,
about the price of gas and residual fuel oil,
A dispute between the Gujarat Government
and 1he Centre is going on since long. In
J961 the Gujarat Eleciricity Board bad a
dispute with the ONGC and in 1964 actually
Dr. VKRV Rao was appointed arbittator in
that dispute and in 1968 he gave the award.
The price was fixed something like Rs. 39.
Now it has jumped to Rs. 147, | censnot
understand this. It is the dufy of the Centre
to fix a reasonable price so that industries
and other things in Gujarat may develop
rapidly and the price should be immediately
fixed. '

Last but nct the least, as rightly said by
Mr. Pandey, is Narmada project. When we
are 1a)king of linking of the Ganga inthe
North with the Cauvery in the Socuth,
Narmada being the life and death question
of Gujarat, should be taken up immediately
and implemented, . The Narmada should be
linked. up with the Rajasthan canal asd
water ‘brought to Kuich sad  Bansskastha .
which require water very badly, -1t will slse-

be an outist into the sea (0 Punjad snd
Rajasthan. and from the defoncs polntof
view also it will bé a betrier on the western'
border and - this Gllll MMM'
wlom _
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‘developed and the remainiag being kept as
such and saying
Narmada comes, the whole of the area will
be developed like this and thus they are
wajting for the Narmada tfo come up and
not developing this area just like a boggar
goes round with a trolley in which a sick
person is being carried, They do not want
the ulcer of the sick person to be healed nor
they waat that sick person to die just to get
alme,

14,00 s,

This area of Kutch and Banaskantha is
shown as discased person in that documen-
tary, We, the Members of Parllament,
coming from that area have been stressing
these points in this august House. I rem-
ember this. On 5th of April, 1960, when [
was sworn in the Rajya Sabha, the Bill for
the formation of Mahagujarat and Mahara-
shtra came up. On the very first day |
reminded that the devclopment of Kutch
will be the responsibility of the Centre as
recommended by the Joint Cominiitee and
the Boundary Commission. But, Sir what
has been done? The first and second
plans were guaranteed by the Centre; but
then please see the misfortune of us. Im
the First Plan the amount was Rs. 3 crores;
in the Second Plan, Rs. 8 crores. In the
Third Plan it was reduced to Rs. 4 crores. It
was reduced to just half. This is the situa-
tion.

Another funny thing that you find is
that roads are caiculated in Gujarat on the
basis of population and not on the basis of
the area. Thanks to - Ayub Khan there are
some roads in Kutch which have come up
after the atrack of Pakistan. Some roads
are there today,

1 have made cerntain small wueulm
about the backward areas. If thess things

are looked into and the programme is

carried out, I am sure some regional dispa-
tities will be removed and J bope Govern-
meat will midu tbeu poinm Thank:
Yow. - oo ) :
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ject of Gupm is now Wﬂmm
the ground that it is not a sound decision.
But the whole thing has  procesdod: well
beyond the stage of decision. I myssH,
when the project was first takes in hand,

- opposed it; 1 would still consider thatif

one had to take & decision today perhape
that would not be - the right thing to-do,

But, is it wise in a democratic country
to set such worng precedents that” once &
pew Government comes into power, it can
set - aside what was decided by the previous
Government 7  This is one point on which
1 feel that since the President's - rule, if
any mistake has been made, it is this.
Why should the work on Capital Project
be suspended ?° Was it not .a decision
taken correctly and properly by the previous
legitimate Governments in power ! This
decision was taken by several Governments -
by  democratically-cleted  Governments,

This decision shovid. bave been 'respected
by the Governor, 1 am emphasising the point

of right and proper precendents and I wish'
to say that it is unwise to interfere with
decisions of this nature. ° Quite apart from
the merit of this issucd--and of course, in
this case, merit also is in their favour,--pot
touching this decision now seems to
be the better course, when so much of
money has been spent. And the onus of
proving that a change would be desirable
and in the interests of the pepple would lie

on anyono who puts forward such a supges.
tion that it would be possible to find ano-
ther alternative arrangement which would
mean that we shall not fose anything on the

change proposed to be made and that the

sum of Rs. 30 crores that has beemspent

will be well utilised -and for a relatively
smaller amount we shali be able lo have a
better capital.

I would then like to refer to the poimt
about drinking water which is undoubtedly
a wvery seriots matter in Gujarst. Over
a thousand villages or possibly more are
still without drinking water for the greater
part of the year. This is something which

.needs to  be takem up on & very high
_priority basis. There is & decision of the
'-mﬂwaomml that it would be so
. dome, but I think that the difficulty fies in '
" the - implementstion,
th-petiod of the Presidest's role, sufficient
.. impetus will be given'to the’ iwﬁmuu-
by . of ;project: for ‘ the - purposs . of*.
thﬂM Wil 4

I "hope - that “duting
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. Tha hon Member: who spoke before
-me. reforeed to-various: unfortuaate decisions
‘ot ;poficies of the previous Goveraments,
‘bot I must say that his reference to unfair-
‘a8 was .ot altogether right, After all.
tiwre. are certajn natural advantages and
patural disadvantages, and one cannot
altogother overcome them. If there is no
xainfall in Kutch, then there is bound to be
acarcity. If there are no major rivers in
Saurashtra, thea it is impassible to have a
major river project. You have to have a
major river first in order to have a major
giver project.. But that apart, thereafter
certainly every cffort should be made to
remove  the disadvantages resulting from
thote shortcomings.

In so far as power is concerned, undou-
btedly Gujirat's power problem can oaly
be solved by the establishment of an aiomic
power siation, because Gujarat has no other
source of epergy left. 1t must bring coal
from long distances, which means that
power becomes extremely expensive. It
has hardly any or very limited hydro-power
fesources and oven these oot until the
Narmada project goes through; in
fact, not oven then would there be
much of hydro-power available.

Qil and gas which are available are
now sought to be made fantastically expen-
sive by a Central decision, It is s0 entirely
unfair that it is difficult to boelieve that
the Central Government can be so partial
and so unfair. Opnc course or one policy
is adopted towards Assam and a totally
different policy towards Gujarat, It may be
that Assam Government is more competont
and knows how (0 handle the Ceniral
Government and the Gujarst Govermment
dogs not. That is possible, - But certaialy
one would have expecied that the Central
Goverament would have regarded the matter
on an equal basis and taken a fair decision,
I hope that they will takea fair decision
soon. Uniess they see Gujarat's position

fairly aod . take a fair  decision,
cheaper power will be-come
virtually - impossible. But in aay case

" apart from the question of cheapness, thers
is also. the qucum of the powor demand
which is growing and for any [further

- n-udwuv-ﬁb.

ttalions-- we shail havc to rely won l,lom:lc
energy. ‘Therefore, I think quite rightly the
policy of -the Government of Gujarat has
beca to press for the allotment of ab atomic
power station somewhere along the coast of
Saurashtrd. What I would suggest now is
that -decision should be taken soom and the
implementation begun well in advance so
that power becomes available some time in
the Fifth Pive Year Plan. Upless that
decision is taken at an early date, it would
be impossible to achieve that objective, and
Gujarat will experience power shortage

I have briefly touched on the oil and gas
prices but 1 do feel that thaf is a marter which
ought to be taken up now when there is
President’s rule because then the responsi-
bility can be fairly and squarely accepted
by the Ceniral Goucrnment as to what the
decision is. To suddenly raise the price of
residual fuel oil and gas by virtually a
hundred per cent is not fair or reasonable.
It can be contested, but the point { wish to
make is that the Central Government itself
should apply its mind to ihis problem
entirely afresh and look at the question not
just from the point of the Oil and Natural
Gas Commission and its profitability but
from the point of view of a Siate which
has power reqyuirement and for which it is
important that power should be available
at.  a  rcasonable price. Today the
price of power in Gujarat is among
the highest in the whole country,
and that is not something which could
enable the State Lo progress as satisfactorily
industrially as is necessary.

Then there are two major - irtigation
projects, Gujarat has-the third one, Ukai, is
about to be completed. Ouae is the Muahi
project where the Kadana project has boon
suspended, again because of a dispute bet-
ween the Rajasthan and Gujarat Govern-
ments. Why should this be allowed to
cause delay 7 It is weéll known that if this
project.is procecded with speedily, it witl
mean a very considerable arca receving
assured water supply which it does not
today.  That area :is ot omly rich agri-

“culturally but the farmers there know how

to put the water to the best possible use.
The differencis'is small and 1 hope the
Central Government will e its good offices
to remove &l the difficultics and burdies
Mwmmmjwtnwm'mhu




All’m’ the Oﬂ\ﬂ' project, Nmaﬂh-
' ls impoasible to say. much,
referred to a tribunal. But ewen 3o, the
Csntral  Goverament can . use its good
offices, if it is so minded, TheCenlrll
Gmmm, 1 would have thought, from

. the poiat of view of all-India considerations
would have realised the urgency and felt it
e1sential to see that a decision was reached
at the carliest, The Narmada scheme is
not prepared by any one State; it was drawn
up by & noutral commiitee of experts, the
‘Khosla Committes, If work had proceeded
according to the Committee’s report, we
would now have been half way towsrds the
completion of that project,
meant over 50 lskh acres of land being
irrigated; vast areas which are today dry
and barren would have received water and
India‘s ability to overcome its food problem
and the problem of agricultural raw mate-
rials would have been enhanced. These is
no reason why even now a decision should
not be taken to achieve this, | would not
like 10 enter into the merits of this issue.
What I wouls urge upon the Central
Government is that it should take an active
hand now even when the matter is before
the tribupal, because whichever way the
tribunal decides, it will stiil have to be
implemented and enforced, and
without genuine goodwill on the part of the
parties concerned, that  implementation
will be always hampered and not proceeded
with as speedily as is desirable,

I do not wish to take more time. 1
would only refer 1o one more matter,
education. Here ccrisin  decisions  were
taken by the previous Government just
before it submitied fts  resignation.
But because of certain technical reasons
tha Governor decided that these are not
to be implemented.

It secems 10 me that here the Central

Government might well ook again at the .

matter.on its merits. Are these decisions
in regard 1o thesc matters—that is to say,

making récondary education fres and giving

terlain concessions for the consumers of irri-
altiou water—[n public interest or not ? Are
mmhﬁuwhh the policy of the
Previows slected  govornments of Gujarat of
a0t Y 1f they are In live, if they arein

'-mmmwmpmam to them,
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It has been

It would have .
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on the ground that there are o finances but
ontheamundthuﬂuummtpw
decisions 7 Financial considerations undo-
ubtedly are important, aad they must be given
proper- weight, but those were not the consi-
deration on which these decisions were set
aside, Fioancial copsideragions also wauld
pot bave necessarily prevented the implemen-
tation of this, 1 may say that Gujarat is
one of the few states in India which docs nat
abuse the facility of overdraft that is made
available. 1 think it is right that it should
be so, and that is how the State policy
should be, that it should be run in accord-
ance with the financial canons of propriety,
but because it does 0, it shouwld not be
penslised. I do feel that again, during the
President’s rule these two decisions that were
taken should be considered afresh om their
merits and implemented effectively,
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : 1 am thaokful to hon. Members
for taking part o the discussion on .the
Budget of Gujarat and making valuable
suggestions. .

We all knew the circumsiances in
which this House has been called upon to
discuss and pass the Budget of the State of
Gujarat. [am sure, taking into considers-
tion the feelings of the House, it will not be
long before Gujarat has a popular Govern-
ment, so that the various problems that hon.
Members have raised would be tackled by a
popular Minisiry there.

There are certain specific features of this
Budget which 1 wish 10 place before the
House. Gujarat is a fairly developed State,
I am not saying that it is a rich State,
compared to many other backward parts of
our country.

The budget itselfl - reflects the economic
situation of the State, 1t has a small deficit
of Rs, 129 crores, which will be fully cover-
ed by normal improvement in income and
savings during the year iteelf, It has &
vevenue surplus of Rs. 14 35 crores and the
provision for capital expenditure is Rs 46,43 -
crores. For the plan, there is & provision:.

crores are out of Central assistance.  About -
39 por ceat of the outlay will. hmm-
agricullure, cooperation, communily deve-.
lopment and  irrigation: - 28 por. - cent om
power and 11 per cent on - industry, mining
- and transport.: In: the . mxmx the
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taken to see that the emphasis is faid on the
welfare of scheduled castes and tribes, smalil
or marginal farmert, landless workers and
. other vulnerable sections of seciety., There
i8 a specific provision of Rs 25 lakhs for the
weifare of scheduled castes and tribes.

So far as foodgrain production is concer-
ned, 35 lakh tonnes will be produced during
1970-71 as agaiast 30.69 lakh tomnes in 1969-
70, .

In the field of land reforms, the State
has completed the programme of legisiation
for abolition of intermediate landholders and
for distribution of land. For this purpose,
the Gujarat State Cooperative Land Develop-
ment Bank has drswn up 3 scheme for tak-
ing land from Iandholders, for which a
provision of Rs. 8 crores has been made.
The State Goverament has undertaken to
bear the losses, if any, incurred by the
Bank.

In terms of indusirial development also,
the State has a wvery organised industrial
scctor. The Indian Petro-Chemical Corpora-
tion Limited has started iis work. The
Aromatic Project is expected to  be commi-
ssioped towards the end of 1972. The
Naptha Cracker estimated to cost Rs. 30
crores is expectod to be on steram in early
1974. A Fertilizer Project in the coopera-
tive sector is also being established at
Kandla Kalol, These new big projects
coming up will certainly generate sufficient
employment and will go & long way in meet-
ing the unemployment problem of Gujarat,

: In terms of electricity also, certain

schemes have been taken. The expansion
of the Dhuvaran thermal power station with
an additional capacity of 280 MW and
Ukai hydro project with 300 MW capacity
are in advanc:d stages of implementation,
In the field of rural electrification also, there
is substantial progress made. 3951 villages
and 66,159 wells have been electrified nll the
end of March, 1971, '

20 per cent of the revenue outlay is
spent on education. A provision of Rs. 48

_ uuulmhesumdefoftbh
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of Rs. 2.5 crores is .included in the Staw's
fourth plan for the scheme of fight to work,
for taking up Iabour-<intensive schemes or'
works for the rolief of unemployed and
under-employed in rucal areas, This, along
with the other rural work progremmes that
have been taken up, the programmes for
drought-affected arcas, the frash programms
for rural unemployment and small farmers
development schome, will also generate
more employment, The special employment
oriented programme now covered under the
right to work will involve an expenditure of
Rs, 43 crores and will generate employment
potential of 940 lakhs man-days. So, it is
not only {2 Ambar charkha ceatres, as the
hon. Members have mentioned, but the entire
scheme of rural development snd special
programme in drought affecied areas and the
Central crash programme of giving employ-
ment to the educated unemployed as well
the industrial projects to which I have referr-
ed to will undoubtedly gencrate enough
cmployment and (o somc ecxtent solve the
problem of unemployment, as far as Gujarat
is concerded.

There are a few specific points which
have been raised to which 1 would like to
refer, One is the fear that because some
construction works have been siopped there
is some re-thinking on the question of the
new capital of Gujarat.” Government have
taken no decision to shift the capital from
Gsndhinagar to Ahmedabad and the news-
paper reports appearing in this cannection
are not correct. Only a few works are not -
taken up in Gandhinagar during Fresident’s
rule. Obviously, any decision regarding the
continuation of work or the question of shift
ing cannot be taken during President's rule.
It will have to wali the formation of a
Popular Ministry as such an important: deci-
sion can only be taken by a popular Ministy
in which the people of Gujarat will have
coofidence. -

Reference has also beea made to the
question of the decision thai was taken by
the former chiel Minister about extension of
freo secondary education, Without going
opesiety of taking a decision on
the eve -of the oxit of that ' government, the
pulﬁoah -that - there is alrésdy tm ‘and

 cation for mm npw ‘the 1ith saaderd,
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ture of Rs, 1,60 crores. Coming to education
of boys, those whosa parents have an inceme

of less than 2,600 per annum will be entitled:

. to free secondary education. This concession
bas also beon extended to a large number
of vulnerable sections of. the society. The
extension of free education will invelve an
expenditure of Rs, 2,16 crores and nearly 3
lakh students will get the benefit of it, 8o,
to a cousiderable extent the ubjective of free
secondary education hag already been imple-
mented by takihg this step of giving free
secondary education to thosc parents get an
income of less than Rs. 3,600 per annum,

SHR1 P. M. METHA (Bhaunagar) :
These were the factors that were considered
by the previous government before they de.
cided to make secondary education free.
These are the factors which justify making
secondary education free.

SHRI K. R, GANESH : 1 was raying
that without going into the propriety of a
Chiel Minister, at the fag end of his
power taking such a vast decision......

SHR1 PILOO MODY (Godhra) : It
was not a vast decision ; by your own
admission il was not a vast decision.

SHRI K, §. CHAVDA : Government
took three decisions—free education .upto
11th standard, removal of irrigation cess
and regularisation of land given to the
Scheduled Castes and Scheduled Tribes,
What iy the logic behind your holding two
decisions valid and only the decision about
secondary education not valid ?

SHRI K, R, GANESH : I thiok, Sir,
I was trying to give this reason that since
secondary -education is free as far as the
giri siudents are  concerned and since
secondary education is also made free for
those whose annual income does not excesd
3,600/-, therefore, it is wvery necessary to
re-think the whole thing and not inveive
Gujarat Siate_ into further expendtiture _oa
this. particalar dwmon' which the fotw
'Chhf anmmk -
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SHRI K. R. GANESH : Thbre'lk’
htrdly any problom involwd

SHRI ﬂmo MODY No  prablem
but the vindictive attitude of the Governor.

SHRI K. R. GANESH : This: is as
far as the secondary education is concernsd.
Refercnce bas also been made about.
remmission of land revenue.  There
also certain criterion was not fixed and it is
necessary therefore that the popular Govern-
ment should take up ﬂm question,

With these wordl I commtnd this
Budget to the House.

MR. DEPUTY-SPEAKER : The question
is :

““That the respective sums not exceeding
the amounts shown in the third column of
the Order Paper be granted to the President
out of the Consolidated Fund of the State
of Gujarat 1o complete the sums nccessary
to defray the charges which will comi€ in
course of payment during the year ending
the 3ist day of March, 1972 in respect of
the following demands entered in the second
column thereof-—

Demands Nos. 1to 6, 9 to 14,
16 to 22, 24 to 27,29 t0 35, 37 1o
$1, 53 10 82, 85,88, 92to 95 and
97 to 99.

- The motion was adopted.

MR. DEFUTY-SPEAKER : The question
is 3 :

. “That only a sum not excoeding
Rs. 2,60,17,000 be granted to the
Consolidated
Fund of the Swate of Gujarat  to
defray the charges, which will come in_
course of payment during the year ending
the 3ist day of March, 1972 in respect of
Loans and Advances pertaining to ‘Revenue
Department instesd of Rs. '3,20,06,000
inciuded therefor, in the Gujirat Awrom-

. - tion (Votes on Account) Act, 1_97_;;“_ o




